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S 	Heard Mr. p.B. Mazuffidar, learned 

cnsl for the applicant* 

issue notice to show cause as to 

ihy contempt proceeding shall not be 

initiated against the allege contenmers. 

jst on before the next Division 
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ent: Jb&bje Mr.,D.CVerxua, Vice- 

n' e Mr,K,V.Phjad •,  Admlnl- 
strat,i Mnber 

-rt 	3'tr, 

1rr cou se for the applicant 

and Mr.B. C.P ak, learned .ddl 
C.G.S.C* r th Respondents1i 
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aos - dents.. None a ears for the 
applicant 
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Present: Hon'ble Mr.K.v.prahJan, 
en 	

inistrative Mber, 

List on 13.9iO4 for 
orders. 

V 	 Manber 
Im 

.13.9.04 present : The Hori'ble Mr Justice R.K.i3atta 
• 	 Vice-Chairman. 

The Hon 'ble Srj K.V.prahladan, 
Administrative Menther. 

'itrien the matter was called no one 

appeared for the applicant. We may also 
mention that even on 23.8.04 when the 
matter came upno one had appeared for the. 
applicant. Today Mr S.Sarma, learned counsel 
for the respondents is present. 

Notice issued to Sri Dilip Sinha 
has been returned unserved. This Tribunal 
vide order dated 14.7.2003 in o.A.304/2002 
had directed the respondents to the effect 

. that if the app lic ant had passed the Trade 
Test, the authority shall take necessary 
steps for giving effect and pass appropri-
ate order to that effect as per,  law. It 
is no doubt true that no time limit has 
been fixed by this Tribunal for passing 
this order but such orders should he 
passed within reasonable time • Be that as  

	

it may, in our opinion,the application 	
V 

can be disposed of by giving direction 
to the respondents to pass appropriate 
orders in terms of order dated 14.7.03 

contd.. 



c.p. 12/04 	(In o.?.304/02) 

13.9.04 referred to above irrithin a periodof 

three months from the date of receipt 

• 	 (Lr of thorder.-opy of which shall be 

sent to the rESporderItS. The respon- 

TZ- dents shall ersurihat the order of 

this Tribunalis complied with within 

the time limit, failing which a strict 

7 ,.  view in the rn.tter will be taken. 

Contet petition is disposed 

of in the ao'esaid terms. 
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